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Plemium on Laud Allotted to Dis-
placed perIODS in lfaDi~ur 

4528. SHRI M. MEGHACHANDRA: 
Will the Minister of LABOUR AND 
REHABILITATION be pleased to 
state: 

(a) whether Government of Mani-
pur have demanded premium for 
land allotted to the displaced persons 
at Saiton Village; 

(b) If so, the nature of the 
allotment of land and the premium 
demanded; 

(c) whether these displaced per-
sons approached the Government 
for exemption of premium since they 
are displaced refugees who have 
been rehabilitated in this area of 
Manipur ; and 

(d) If so, the decision taken by the 
Government of Manipur and the 
Cen~IGovernment~ 

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR, EM-
PLOYMENT AND REHABILI-
TATION (SHRI BHAGWAT JHA 
AZAD): (a) to (d) The Information 
is being collected from the Government 
of Manipur and will be laid on the 
Table of the Sabha. 

llethocl 01 allotment 01 time IIJ Air 
lor Vocal and IDItramental .1I8ic 

4529. SHRI B. P. MANDAL I Will 
the Minister of INFORMATION AND 

BROADCASTING AND COMMUNI-
CATIONS be pleased to state: 

(a) the method and criteria for 
selections and allotment of time 
for vocal and instrumental music on 
the AIR ; and 

(b) whether it is not a fact that in 
the absence of any suitable criteria 
many deserving artists are being 
ignored whereas artists of inferior 
calibre having pull in the AIR ad-
ministrations are getting undue favour 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF INFORMA-
TION AND BROADCASTING AND 
IN THE DEPARTMENT OF COM-
MUNIOATIONS (SHRI I. K. GUJ-
RAL) : (a) Audition Committees of ex-
perts in vocal and instrumental music 
at the Stations and at the Directorate 
General approve and grade artists for 
broadcast purposes. The Roll Number 
system is adopted so that the 
anonymity of the artists is main-
tained. The criteria for approval 
include the ability to present correctly 
and in an aesthetically pleasing 
manner the particular forms rendered. 
The time allotted depends on the 
grading of the artists. Those graded 
higher are given more time than artista 
of lesser merit. 

(b) Does not arise. 

.. tes Recrnited by Delhi .iIk 
Scheme working as Welders 

4530. SHRI RAM CHARAN I Will 
the Minister of FOOD AND AGRI-
CULTURE be pleased to state: 

(a) whether it is a fact that 
some persons recruited as mates on 
daily wages in Delhi Milk Scheme 
have been working as Welders; 




